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FIR No. 250/2009
State  vs   Sonu

U/s 379/411 IPC
PS Prashant Vihar

15.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This  is  an  application  for  issuance  of  production  warrants

against accused Sonu S/o Sh. Rajveer.

Present: Ld. APP for the State.

Ld. Counsel for accused.

It  is  submitted  by  the  Ld.  Counsel  for  accused/applicant  that

interrogation and arrest (if any) should be done in time bound manner. 

IO  PSI  Sunny  Khatri  has  stated  in  his  reply  that  the

applicant/accused is to be produced and interrogated and has further requested

for issuance of production warrants for June 24, 2021.

Heard. Perused.

At the outset, it is to clarify that the application for issuance of

production warrant by the applicant cannot be allowed as the applicant has no

locus standi, same being prerogative of the investigating agency.

Further,  in  light  of  the  prevailing  pandemic  and  the  surge  of

Covid-19 cases, as a matter of practice and directions issued by the concerned
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authorities physical production of the accused is not being allowed.  However,

looking into the facts and the submissions made by the IO, it appears that the

present applicant/accused was involved in the aforementioned FIR.  

Accordingly, the IO is directed to proceed for interrogation to the

concerned jail and take further necessary steps as per the law.

Jail Superintendent concerned is directed to facilitate the same.

IO concerned is directed to produce the accused before concerned court /

Duty MM within 24 hours if the arrest is made by him during interrogation.

Before parting with the order it  is  pertinent  to  bring-forth the

lackadaisical behaviour of the IO concerned.  It appears from the facts of this

case that production warrant was issued by the court concerned on 25/03/2021

and  the  same  could  not  be  executed,  however,  despite  the  lapse  of  a

considerable  period  of  time  the  IO  failed  to  take  any  step  towards  the

interrogation  of  the  accused.   Even  in  the  present  reply  the  IO  had  the

audacity to move an application for production warrant being well aware of

the present scenario and practice, instead of moving an application for formal

interrogation and arrest.  It is appears from the facts and submission made by

Ld. Counsel for applicant/accused that the accused has already been granted

bail  in  all  other  matters.   The  life  and  liberty  of  the  accused  cannot  be

curtailed, sans the procedure established by law. The casual conduct of the IO

has  grave  consequences  on  the  rights  of  the  accused.  SHO  concerned  is

directed to look into the matter and take necessary action.

Application stands disposed off.

Copy  of  this  order  be  sent  to  applicant,  SHO,  IO  and  Jail

Superintendent concerned through electronic mode.

   (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.06.2021



FIR No. 369/2021
State  vs   Pardum

U/s 379/411 IPC
PS Prashant Vihar

15.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This  is  an  application  seeking  status  of  dispatch  no.

326/15.03.2021, received from Jail Superintendent.

Present: Ld. APP for the State.

Sh. R. Ramachandran, Ld. LAC for accused Pardum.

Application perused.

As per report of Reader, accused Pardum was granted bail vide

order dated 01/04/2021.

Application stands disposed off.

Copy  of  this  order  and  order  dated  01/04/2021  be  sent  to

applicant and Jail Superintendent concerned through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.06.2021



FIR No. 46/2021
State  vs   Rakesh @ Bigada

U/s 379/411 IPC
PS Prashant Vihar

15.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This in an application seeking released of accused Rakesh @
Bigada on personal bond.

Present: Ld. APP for the State.

Ld. Counsel for the applicant/accused Rakesh @ Bigada.

At request of Ld. Counsel for accused, put up on 17/06/2021.

   (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.06.2021



FIR No. 66/2020
State  vs   Rajat Verma & Ors

U/s 406/420/506/34/120-B IPC
PS Prashant Vihar

15.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This  is  an  application  for  release  of  articles  moved  by  the

applicant.

Present : Ld. APP for the State.

Ld. Counsel for applicant.

Heard.  Report of IO perused.  

As  the  present  FIR  has  been  quashed  VOD  20/04/2021  by

Hon'ble High Court of Delhi, articles be released to the authorized owner as

per seizure memo after due verification of identity and against proper receipt. 

Application stands disposed off.

Copy  of  this  order  be  sent  to  applicant  and  IO  concerned

through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/15.06.2021
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